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ORISSA ACT 7 OF 1990

[THE ORISSA GRAMA PANCHAYATS ( POSTPONEMENT OF FLEC-
TION ) ACT, 1990]

[ Received the assent of the Governor on the 13th April, 1990 first published in
an Extraordinary issue of the Orissa Gazctie, dated the 21st April 1990. ]

AN ACT TO PROVIDE FOR THE POSTPONEMENT OF GENPRAL ELECTION OF GRAMA
PANCHAYATS IN THE STATE AND FOR MATTERS CONNECTED THEREWITH
OR INCIDENTAL THERETOD.

Be it epacted by the Legislature of the.State of Orissa in the Forty-first year
of the Republic of Indiz as follows:—

Short titla 1.(1) This Act may be colled the Orissa Grama Panchayats (Postponemeat of
and Election) Act, 1990,

commences

fet. (2) It shall be deemed to have come into force on the 26th day of January,

De&nldom. 2. In this Act, unless the context otherwise requrires,—

{a) ‘Grama Panchayat’ means a Grama Panchayat constituted under the Grama
Panchayats Act;

() ‘Grama Panchayats Act' means the Orissa Grama Panchayats Act, 1964;?1.1,;, 96?“
1 of 1

(¢} Words and expressions used but not defined shall have the meanings as
assigned to them respectively in the Grama Panchayats, Act.

Postpone- 3.1) Notwithstanding anything contained In the Grama Panchayats Act, orany

ment of notification or order issued thercunder,—
electlon and

consequen- . o
ced. (@) the general election for reconstitution of Grame Panchayats of the State

shall be held within 3[the 31st December 1991 ; }

(b) during the period beginning with the date of commencement of this Act
and until the newly elected members of the Grama Panchayat and its
Sarpanch assume office, the powers and functions of every Grama Panchayat
and its Sarpanch shall be exercised and discharged by the Grama Panchayat
Extension Officer having jurisdiction over the concerned Grama or by any
other offizar authorised by the Slate Government in that behalf.

(2) The general election as referred to  in clause (@) of sub-section (1) of
members (including Sarpanch) shall be held in accordance with the provisions of
the Grama Panchayats Act and the Rules made thereunder.

(3) The Grama Panchayats so recoastituted shall, for all intents and purpaoses,
bedeemed to have been constituted upder, and be governed by, the provisions of
the Grama Panchayats Act and the rules made thereunder.

Repenl angd 4.(1) The Orissa Grama Panchayats (Postponement of Election) Ordinance, 1990 Orissa

savings, g heteby repealed. grod{rlna:lca

- . . - 1990.
(2) Notwithstanding such repeal, anything done or any action takenunder the

Ordinance so repealed shall be deemed to bave been done or taken under the
provisions of this Act.

1. For Statement of Objects and reasons see Orissa Gazette, Extraordinary, dated
the 21st March 1990(319),

2. Substituted by the Orissa Grame Panchayats (Postponement of Election) Second
Amendment Act,1991 ( Orissa Act 22 of 1991 ) 5.2



Short title
and
commence
ment.

Amendment
of Section 3.

Reveal and
savings.

ORISSA ACT 16 OF 1990
*THE ORISSA GRAMA PANCHAYATS (POSTPONEMENT OF
ELECTION) AMENDMENT ACT, 1990

(Received the assent of the Governor on the 7" July 1990, first published in an extraordinary
issue of the Orissa Gazette, dated the 10™ July 1990)

AN ACT TO AMEND THE ORISSA GRAMA PANCHAYATS (POSTPONEMENT OF
ELECTION) ACT, 1990.

Be it enacted by the Legislature of the State of Orissa in the Forty-first Year of the
Republic of India as follows:-

1.(1) This Act may be called the Orissa Grama Panchayats (Postponement of
Election) Amendment Act, 1990.

(2) It shall be deemed to have come into force on the 28" day of May, 1990..

2. In section 3 of the Orissa Grama Panchayats (Postponement of Election) Act,
1990 (hereinafter referred to as the Principal Act), in clause (a) of sub-section (1), for the
figures, letters and word “31% May, 1990”, the figures, letters and word “31% December,
1909 shall be substituted.

3.(1) The Orissa Panchayats (Postponement of Election) Amendment Ordinance,
1990 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
principal Act as amended by the said Ordinance shall be deemed to have been done or taken
under the principal Act as amended by this Act.

Orissa Act
7 of 1990.

Orissa
Ordinance
No.4 of
1990.

* For the Bill, see Orissa Gazette, Extraordinary dated the 13" June 1990 (No. 761)
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ORISSA ACT I5 OF 1992

*THE ORISSA GRAMA PANCHAYATS (POSTPONEMENT OF
ELECTION) AMENDMENT ACT, 1992

[Received the assent of the Governor ou the 2Ist March 1992, first published in
an extraordinary isswe of the Orissa Gazette, dared the 23rd Marclh 1992].

AN ACT FURTHER '_I'O AMEND THE ORIS3A GRAMA FANCHAYATS

(POSTPONEMENT OF°ELECTION) ACT, 1990. -

BE enacled by the Legislature of the Staie of Orissa in the Forty-third Year
of the Reputlic of India as follows :— - '

‘ Sh":"ném‘ 1. {I) This Act may be called the Orissa -Grama Panchayats (Postponement of
commenée-  Liection) Amendment Act, 1992. . ‘
[ment,
: 1951 (2) I' ».all be deemed to haye come into force on the 30th day of December,
Amcndmery 2. In section 3 of the CQrissa Grama Panchayats ( Postponement of
.t.‘:'g 3 Election ) Act, 1990 (hersihafter referred to as the principal Act), in clause (g) of
- oaction 2. sub-section (1), for the figures, letlers and word “3ist December, 1991", the figures,
letters and word “30th June, 1992" shall be substituted.
Rep:al and 3. (I The Orissa Grama Panchayats ( Postponcmont of Election) Secoed
sevings, Amendment Ordinaace, 1991 is hereby repealed.

T (2 Notwithstaading such repeal, anything donc or any action taken under
the principal Act as amended by the said Qrdinance, shall be decmed to have beon
done or taken uader the principal Act as amended by this Act;

Orlssa Act ?
of 1950.

Orissa
Ordioance_
No. 11" i
1991.

*For the Bill, sec Orissa Gazerre, Extraordinary, dated the 13th February 1992 (No. 149)
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ORISSA ACT 27 OF 1992

* THE ORISSA GRAMA PANCHAYATS (POSTPONEMENT

OF ELECTION) SECOND AMENDMENT ACT, 1992

[Received the assent of the Governor on the 14th August 1992, first published in

an extraordinary issue of the Orissa Gazette, dated the 19th Auguse  §992]

AN ACT FURTHER TO AMEND THE ORISSA GRAMA PAMCHAYAYS
{POSTPGNEMENT OF ERLECTION) ACY, 1930.

BH i enacted by the Legislature of the State of Orissa ix the Fortythird Feps

of ¢he Republie of India as fallows i '

1. (I) This Act may be called the Orissa Grama Pauchayats (Postponement cf

Blaction) Second Amendment Act, 1892,

1992

(2) 1t shall be deomed to hays come ioto force 0a the 24t) dsy  of June,

2. In section 3 of the Orissa Grama Panchayats ( Postponsment of

Blection ) Act, 1990 (herainafier teferred to as the principal Act), in clause (o) of
= sub-section (I), for the figurcs, Ietters and word “*30th  Jupe, 19927, the figures,
letters and word “31Ist December, 1992 shall be substituted.

3. (1) The Orissa Grama Panchayats ( Postponement of = Ele¢tion )

Amendment Ordinance, 1992 is herely rapealed.

(2) Notwithstanding such repeal, anything done or any action taken under

the principal Acl as amended by the said Ordinance sball be deemed to have beep

done or taken under the principal Act as amended by this Act,

* For the Bill, see Qrissa Geazette, Extraprdinary, dated the 10th Jufy 1992 (No. 956) -
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